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Company more than a y*ar after they 
had been commissioned;

(b) if «o( the reasons therefor;

(c) whether it is also a fact thai no 
performance test as provided in the 
contract was carried out by the plant 
suppliers, before the company took 
over the plant*;

(d) if so, the reasons for not insist
ing on a performance test before the 
company accepted thr plants;

(e) whether it is a fact that the 
purification plant for the bye-product 
sulphuric acid was to pay itself off in 
the very first year of its operation at 
the 1 ate of daily saving of Rs. 1200; 

and

({) if sot the details of actual opera
tion for each of the plants put up by 
the Hindustan Insecticides Ltd.?

Tb« Minister of State in the Minis
try of Petroleum and Chemicals and 
of Planning and Social Welfare (Shri 
K. Raffhu Ramai&h): (a) No.  They
were taken over after about 10 
months.

(b) Trial runs had to be conducted 
for a longer period, because production 
took time to get stabilised.

(c) Performance tests, as provided 
in the contract were carried out by 
the Company and accepted by plant 
suppliers.

(d) Does not arise

(e) The purification plant has to re
cover simultaneously sulphuric acid 
and mono-chloro-benzene from spent 
acid obtained from the DDT plant. 
It was estimated that the net value 
of the sulphuric acid and mono- 
chloro-benzene  recovered  would 
tome*to about Rs. 1200 pet day; at 
this rate the plant would pay for it* 
•elf in about 1J years’ time

<f) In the first rear of Its operation, 
tht net value of the sulphuric acid 
and mono-chloro-benzene recovered 
by tbs Delhi plant amounted to 
Hi. 4,00,104 and this works out to a

daily earning of about Rs. 1200.  At 
Alwaye, however, the net earnings 
could not come up to the cxpected 
level during the first two years of 
operation, as sulphuric acid was not 
lifted by Mjs. Fertiliser and Chemicals 
Travancore Ltd. In 1066-67, the net 
value of the recovered sulphuric acid 
and monochi oro benzene came to 
Rs. 4,55,407, which meant a daily earn
ing of about Rs 1380.

Hindnatan Insecticides Ltd.

S988. Shr| Uman&th:

Shri Satya Naraln Sinha;
Shri E. K, Nayanar:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is fact that M(s. Tech
nical Enterprises, to whom the con
tract for the supply of two spent sul
phuric acid purification plants were 
awarded by the Hindustan Insecticides 
Ltd ( did not supply the full tankage 
provided m the contract;

(b) whether it is also a fact that the 
plant suppliers did not supply the 
neceftary spares as provided î the 
contract;

(c) whether it is also a fact that the 
Hindustan Insecticides Ltd., had to 
incur considerable expenditure in 
procuring equipment as replacements 
for the rejected item® supplied ’ by 
the contractor;

(d) whether it is also a fact that 
the Hindustan Insecticides Ltd,, bad to 
incur expenditure in modifying the 
equipments supplied by the contractor, 
since they were not fabricated as per 
the drawings supplied to the Hindu
stan Insecticides Ltd.;

(e) whether the Hindustan Insecti
cides Ltd., made any recoveries from 
the plant supplier against the short 
supply and the additional expenditure 
incurred by the company in procuring 
and modifying the equipment; and

(f) if *0, the details of the recover
ies made?
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The Minister of SUte in tbe Minis
try of Petroleum artg Cbemkab and 
of Planning and Social Welfare (Shri 
K. ftebhtt Ramalih): (a) Yea, Sir, they 
have supplied one tank less out of the 
total of four.

(b)  and (c). Supply was made of 
the necessary spares, but some were 
found damaged and defective.  The 
suppliers have been asked to replace 
them or pay for the cost of replace
ment.  Some of the rejected items 
had however to be procured urgently 
and claims have been raised against 
the suppliers on this account.

(d) The equipments were fabricated 
according to drawings, but minor 
modifications had to be earned out in 
one of the plants, and a eoi! of 
Rs. 2118.08 has been claimed from the 
suppliers.

(e) and (f). No recoveries have 
been possible so far, as the plant sup
pliers have not accepted the claims 
made. The company is pursuing it* 
efforts for the acceptance of its claims.

Construction Work of Public « 
Cnderttklafi

39(9. ShrinutiU Suseela Gopalan: Wilt 
the Minister of Finance be pleased to 
state:

fa) whether  is a fact that the civil 
construction w€rks in the Public 
Undertakings are usually entrusted 
to the Government agencies like the 
Central Public Works Department, 
National Buildings Construction Cor
poration, National Projects Construc

tion Corporation, etc.;

(b) if not, the circumstances under 
which these are entrusted to private 
contractors;

(c) whether any general procedure 
has been laid down by Government In 
this regard for the guidance of the 
management of public undertakings; 
and

(d) If so, the nature thereof?

Tbe Deputy Prime Minister and 
Minister of Finance (Shri Morarjl 

_ Desal): (a) No, Sir..

(b) The Central Public Works De
partment is fully engaged in the con
struction of roads and buildings re
quired by the Central Government 
under various Plan and Non-Plan 
schemes.  The combined capacity of 
NPCC and NBCC accounts for only a 
small fraction of the civil works con
struction  requirements  of publ.c 
undertakings. NPCC and NBCC ui2 

expected to secure construction orders 
for projects in competition with ihe 
private contractors.

(c) and (d) The public under
takings generally select tht. civil works 
contractors by calling tendcis, unless 
they take up the works themselves 
depanmentally. No genera! proc .-dure 
has been iaid down by Government 
in this regard

Compulsory Deposit Scheme

3990.  Shri S. R. Damanl: Will tho 
Minister of Finance be pleased to 
to state:

(a) the amount collected under the 
Compulsory Deposit Schemes *>0 far 
and lying with different Banks; and

(b) whether there )* any proposal 
to appropriate it against Annuity De
posits?

Tbe Deputy Prime Minister and 
Minister of Finance (Shrt Morarjl 
Desai); (a) Tbe total amount collect
ed under the Compulsory  Deposit 
Schemes was nearly Ha. 40 crores of 
which, after the refunds that were 
made under certain schemas, about 
Rs. 29 crores were outstanding at the 
end of March, 1967.  The Banks 
which accepted the deposits were re
quired to remit the same to the Re
serve Bank or Stale Bank brandies 
transacting Government business for 
credit to Government account.  Th« 
question of any amount having been 
collected and lying with any Bank 

does not, therefore, arise.

(b) Ko. Sir.




